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Whereas, the Ld. Presiding Offieer. Smt. Archana Bhallu. Labour Court ~05.
Rouse Avenue Court Complex, has desired that case titled as LIR No. 316/2020.
Kalawati Koli Vs. Action India may be transferred to any other Labour Court:

And whereas. the request of Ld. Presiding Ofiieer. Sim. Archana Bhalla, Lubour
Court -05. has been considered and the cases mentioned in para l above may be
transferred to the Court oi'Ld. Presiding Officer. Labour Court -0|: l

Now. therefore. in exercise of powers conferred by section 33 B of industrial
Disputes Act. I9/-i7tXiV oi‘ 1947) read with Government of India, Ministry of
Labour Notification no. S-i i0l i/2i'75-DK(lA) dated 14"‘ April I975 and section
92 read with section 104 ofCode Industrial Relations 2020 for the reasons stated
above. the Industrial Disputes mentioned in para-l is withdrawn from the Labour
Court -05 and the same is transferred to Labour Court -01;

it is iilrther directed that the transferee Labour Court shall proceed with the
transferred proceeding from the stage at which they stood at the time of transfer.

This issues with the approval of Secretary (Labour)
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l 1' . Ld. District & Sessions Judge, Rouse Avenue Court complex, New Delhi-
ll00(ll.

. Ld. Presiding Ofiicer. Labour Court -0|. Rouse Avenue Court complex, New l
Delhi- ll000i.

. Ld. Presiding Officer. Labour Court -05. Rouse Avenue Court Complex New I
Delhi-1 l000l
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No.i?.3(4]/R.A.C.C/Labour COl.tt't$/2OZ6/ 5'3 Q 9 5 °‘"°d= 3' ?/99/ux /97‘ of ‘gnaw
Copy oi‘ Order no.r.i~i<i.:i¢tttt.i.c(i1)/Misc./2o12/Lab/2022/Pun File/485 dated 20"’

April, 2026 forwarded for information and necessary action to:-

1. Sh. Nccraj Gflllt‘, Presiding Officer/labour Court-I. MEG New l><=!l1i-
2 Ms Atchann Bhalla, Presiding 0l'iicer/Labour Court-V. IWSC, New Delhi-
: The Ld. Officer in-charge, Facilitation and Computer Branch, Rouse Avenue Court Complex,

New Delhi. h th I ‘
. The Alilmads/Assn. Ahlmads of the rmnsferor/transferee Courts shall ensure t at e tsts o

assigned mscs be displayed outside the Court Rooms and public at INS? be "°"fi'=d and the
files be sent to the transferee Court immediately S0 11$ I0 W"!!! any m¢°fl"'=I1"="f1° '° ‘he
lawyers and litigants. Alilmad/Assn. Ahlmuds of the rmnsfcror Courts are also directed to
provide the lists of nssigned cases to the in-churgc Computer Brandi, Rouse Avenue Court
Complex well in time and the In-charge, Computer branch shrill cnsurr that the same is

The Website Committee. Tis I-iazari Courts. Delhi for uploading on the vffidfll 3ll='>*é"=- Rm
. in-charge, R & i Brandi, RACC with the instructions to paste the same u1 e at HIS-

Q uploaded on the website of Delhi District Court.
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RACC, New Delhi.
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